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(c) the steps taken by Government
in the matter?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri
Jagjivan Ram): (a) and (b). The
Code of Discipline is not yet appli-
cable to Railways and Defence
Undertakings. But other public sec~
tor undertakings working as compa-
pies ang corporations are covered by
it. In the P & T, the Code is ap-
plicable to workshops and store
depots to which the Industrial Dis-
putes Act applies. In the case of
Defence, there has been some pro-
gress in introducing the Code jn the
public sector undertakings under its
control. In the case of Railways,
there is disagrcement over the modi-
fications proposed by the Railway
Ministry in the Code of Discipline as
adopted by the Indian Labour Con-
ference.

(c) The matter has been taken up
with the Ministries concerned.

Grievanoes of Muslims

*§80. Shri P. R. Chakraverti:
Shri H. C. Linga Reddy:

‘Will the Minister of Home Affairs
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment of Dr. A. 1. Faridi, President,
U.P. Majlis-e-Mushawarat on the
23rd September, in Lucknow regard-
ing the enquiry into Muslims’ grievan-
ces;

(b) whether it is a fact that scores
of memoranda had been submitted to
the Central Government on the sub-
ject;

(c) if so, the steps taken to remedy
the grievances of the largest minority
community in the country; and

(d) whether the Central Govern-
ment deputed a Muslim Minister to
inquire into the grievances of Muslims
in Malabar, in U.P. and other places?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
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Charan Shukla): (a) The Govern-
ment have seen the statement of Dr.
Faridi.

(b) Some representations regarding

the grievances of Muslims have been
received.

(c) and (d). In all cases the parti-
cular representations received are
forwarded for appropriate considera-
tion to the concerned Union Ministr-
ies, State Government or other autho-
rities. At the Prime Minister’s re-
quest the present Union Minister for
Education held discussion with the
Governments of Uttar Pradesh and
Bihar and the Executive Councillors
of Delhi on matters like status of
Urdu language and Aligarh Univer-
sity affairs. He also visited Kerala
some time back and some represen-
tatives of Muslim of State placed be-
fore him a memorandum containing
some grievances of the community.

American Investment in Fertilizers

*581. Shri P. C, Bervoah:
Shri Bhagwat Jha Azad:
Shri S, C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri D. C. Sharma:
Shri D, D. Puri:
Shri Daji:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government's atten-
tion has been drawn to the report in
the “Hindustan Times” of the 26th
September, 1966 captioned “U.S. firms
hesitant to invest before polls” stat-
ing that uncertainty about political
developments in India had caused a
perceptible showdown in American
private investment, particularly in the
key area of fertilizers; and

(b) if so, how far Government's in-
formation and assessment of the
foreign investment climate agree with
their reports?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Yes,
sir.
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(b) Proposals for foreign invest-
ment in the field of fertilizers are
being received. Government have no
information that foreign investment
has slowed down because of any
political developments,

U.8. Collaboration for Madras
Fertilizser Project

*582. Shri D. C. Sharma:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri M. L, Dwivedi:
Shri Indrajit Gupta:
Shri Maheswar Naik:
Shrimati Malmoona Sultan:

Will the Minister of Petroleam and
Chemlicals be pleased to state:

(a) whether the American Inter-
national O# Company, which had,
entered into a Collaboration agree-

ment with the Government of India
for the proposcd Madras Fertilizer
Project has asked for 'more time to
finalise loan arrangements;

(b) whether it is a fact that the
terms of the ~gureement explicitly
provided that the agrecement would
be deemed void unless arrangements
for the dollar loan were finalised by
the 15th September, 1966; and

(c) if so, the circumstances under
which the time limit has been ex-
tended?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) and
(b). The date for executing the loan
agreement has becen extended by
mutual consent upto 20th December,
1966.

(¢) The time limit had to be ex-
Atended because the termns and condi-
tions of the loan could not be finalised
«earlier,
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